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i | Objécﬁon filed by applicant to the
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2 ANNEXURE 1

1.True copy of 3rd Notice issued to
temporary encroachers of Sadar
Pond by Nagar Panchayat Kadaura
on January 7, 2021 which Contradict
UPPCB report dated November
27,2020 report mentioning all 41
temporary encroachment of the pond
are removed.

2. True copy of page no 2 of UPPCB
report dated November 27,2020
mentioning all temporary




encroachment of the pond are
| removed.

ANNEXURE 2

1.Government certified true copy of
map of sadar pond ;
2.True copy of latest CCTV footage
of Sadar Pond and
'| 3.True Photographs of Pond showing
encroachment and poisionous water of
pond,

4.True copy of google image of  the
pond.

)

ANNEXURE 3

True CCTYV footage of UPPCB
Officer standing in front of
temporary encroachment around
Sadar Pond, true photograph of
UPPCB officer standing inside Cotton
mill .
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ANNEXURE 4

1.A True photograph of illegal
Cotton Mills runining in open in
Ramlila Maidan ( residential atea of
town),

2. A True photograph of illegal
dumping of stones and harmful
smog of stones at ramlila maidan
(reasidential area of town) by nagar
panchayat Kadaura.

35-36

ANNEXURE 5

True photographs of burning of

solid waste and garbage' by Nagar




Panchayat , Kadaura.

ANNEXURE 6

1.True copy of notice issued to Nagar
Panchayat, Kadaura by UPPCB for
not following Solid Waste
Management and Handling ) Rules,
2000 dated January 17, 2004.

2.True copy of notice no 99/0A-41/20
dated June 18,2020
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ANNEXURE 7

1.True copy of civil cases filed by
encroachers of Sadar pond on
October 1,2020 Civil Court of
Judicial Magistrate ,Kalpi on the basis
of notice issued post NGT order vide
dated Februray 17,2020 violation of
section 29 of NGT act.

2.True copy of Rent Receiptand
encroachment Notice both issued by
Nagar Panchayat to the illegal
occupants
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ANNEXURE 8

1.True copy of Ground water level
report of town Kadaura by Ground
water department of UP.

2.True copy of Lekhpal report on
IGRS no 40016519017615 mentioning
encroachment on pond 311 by Nagar
Panchayat Kadaura.

54 —55




9 ANNEXURE 9

5¢ — &

Copy of Media reports.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
IN
ORIGINAL APPLICATION NO. 41 OF 2020

IN THE MATTER OF:

PUSHPENDRA KUMAR . APPLICANT
VERSUS

NAGARPANCHAYAT,KADAURA &

ORS -0 ..RESPONDENT

OBJECTION TO THE __ REPORT FILED BY UPPCB BEFORE

HONORABLE TRIBUNAL ON 27.11.2020 UPLOADED ON WEBSITE ON
04.12.2020

MOST RESPECTFULLY SHOWETH

1 As per your orders in % OA no 41 of 2020 (Pushpendra Kumar vs Nagar
Panchayat Kadaura) on 17th February,2020 and . June 23, 2020 clear

directions were given to District Magistrate ~Jalaun ,  UPPCB and Nagar



Panchayat ,Kadaura , to clean and restore » the water bodies of town
including main pond (sadar talab) of Town ,Solid waste Management, ban
on dumping and burning of Solid Waste and Plastic . garbage in open

inside residential area of town . Original petition also consist prayer to ban

on cutting and swabbing , ginning of cotton by machines operated by

diesel engines

in open in residential area (Ramalila Maidan) of Town

Kadaura. In your order vide dated June 23, 2020 the honorable tribunal

directed the State PCB
UPPCB filed a completely biased

(UPPCB) to file further action taken report . The

,» inaccurate and false report on

November 27, 2020 uploaded on tribunal website on December - 4, 2020.

Points & facts below with natural proof will show the honorable tribunal

how UPPCB in co llusion with Nagar Panchayat ,Kadaura has presented

inaccurate , false and misleading report before the honorable tribunal .

2. In page no

2 .of above mentioned

UPPCB report (vide dated November

27,2020) , where V.K.Dube (AEE, UPPCB ) mentioned the verification report of Sadar

Talab, Kadaura, Jalaun. pettioner objections with true natural proof proves it

inaccurate and incomplete and biased.

Verification point

. S_—

UPPCB Comment

Pettioner Objections

Has  Encroachment
is present at land of
Sadar Talab or
demolished by

Nagar Panchayat,

1. 41 Nos temporary
encroachment has been

removed.

2. 18 Nos constructed
encroachment is under

process.

Not even a single brick of temporary
and constructed encroachment has been
removed. On January 7, 2021 , Nagar
Panchayat |, Kadaura issued notices to the
temporary encroachers vide letter no

1138/NPKadaura/Notice/2020-21 ,




kadaura ,Jalaun

1141/NPKadaura/Notice/2020-21,
1142/NPKadaura/Notice/2020-

21 ,1144/NPKadaura/Notice/2020-21 (true
copy of not ices annex ed hereto &
marked as Annexure 1) , this clearly
proofs UPPCB has made false and
wrong statement before the tribunal
UPPCB officers must be punished and
penalized for the same by the honorable

tribunal.

In the latest report file d by UPPCB ON

‘NOVEMBER 27, 2020 , Page no 4 ,

Point no 1.1, UPPCB lItself accepted
encroachment all around the pond and
sewage going into the pond. Page no 4 ,

Point no 1.1 inter alia "at present lot of

encroachment has taken place all around the
pond and sewer outlets of nearby residents are

connected to this pond” , . Nagar Panchayat
itself illegally allotted the land of sadar
pond on rent and issued notice just to
fulfil the formallity . ( Rent Receipt and
encroachment notice both issued by
Nagar Panchayat to the illegal occupants
(true copy of same is annexed hereto
and marked as Annexure 7). other
encroachments was not removed under
influence of Jameer Alam president of
Nagar Pan chayat,Kadaura who is very

close to Dr Mannan Akhtar . District




Magistrate of Jalaun.

Certified true copy of map of Sadar Pond
(certified copy of map is annexed hereto
and marked as Annexure 2) clearly
shows there is a road ( path) around the
Sadar Talab but CCTV
footage ,photographs and Google Image
of pond as on date January 7, 2021
clearly shows huge encroachment of
buildings and shops around and inside
the Sadar pond (true cctv footage, photo
of pond and google m ap is annexed
here as Annexure 2 ). CCTV footage and
photographs of V.K Dubey (AEE), UPPCB
standing in front of temporary
encroachment on Sadar Talab

21,2020.

during

inspection on  November (true
CCTV footage and photograph of same is
annexed here and marked as Annexure
3). This proofs encroachment is not
removed and UPPCB has made
incorrect,false and wrong report before

the honorable tribunal .

Total number of
drains which falls in
Sadar Talab kadaura
Jalaun in previous

To main drains are

joining pond_1) Ramghat
drain 2- chatela Marg
Balwant

drain  near

Singh house

All four big drains 1 .Ramghat drain,
2.Chtela Marg drain near Balwant Singh house
3.main market drain 4. purana Bajar drain
including the sewage of illegal

occupant's shops and houses are still




falling into the Sadar Talab . even after
one year of your first order vide dated

February 17,2020.

purana

Number of drains | Main  market No drain is tapped . all drains of town
which has been ped | Bajar drain. and sewage and westage water of illegal
at present - ] ) )
buildings on Sadar pond is directly falling
in to the sadar talab even after one year
of order of honorable tribunal.
Number of inlet drains | Two Drains Four big drains 1 .Ramghat drain,
oy Which: Sewage of 2.Chtela Marg drain near Balwant Singh house
kadaura meets into ) . ) .
— Talab 3.main market drain 4. purana Bajar drain
kadaura Jalaun at including the sewage of illegal occupant 's
present shops and houses.
photographs  with | Enclosed Not Enclosed by UPPCB  as executive
executive officer
officer of Nagar Panchayat ,Kadaura was
Nagar Panchayat

kadaura Jalaun

not present at the site of inspection | _e.

at Sadar pond on. December 21,2020.

Imposed
environmental
compensation money
deposited or not if not

then reason
statement of
executive officer
nagar panchayat
kadaura

Environmental
compensation money not
deposited matter s

related to UP government

for funding.

No deliberate efforts were made by
UPPCB to recove r the environmental
compensation from the Executive Officer
of Nagar Panchayat ,Kadaura & District
Magistrate of Jalaun . " The matter is not
related to UP government for funding ".In
letter ref no 99/0A-41/20 vide dated June
18, 2020 (True copy of same is annexed
hereto and marked as Annexure 6).
UPPCB has written As per Polluter Pays

principle the Environmental compensation




must be recovered by the Officers &
organisation responsible for
environmental damage . but now to give
safe escape to Executive Officer of Nagar
Panchayat Kadaura & District M agistrate
of Jalaun , UPPCB has made this
government fund issue and kept recovery
pending for indefinite time . This shows
UPPCB officers are very lenient to
polluter and negligent towards

environment.

3. In page no 5 point no 4.0 of above mentioned U PPCB report (vide dated
November 27,2020) , where UPPCB has written the Action Plan of Sadar Talab |, is
like castle on sand because in "status of implementation” most of the activity of action
plan has been completed but in reality at ground no implementation of action plan has
started yet. This shows UPPCB is not transparent and corrupt officers of UPPCB has

forgotten their fundamental duty to save environment sold the environment. Petitioner
has made comment with natural proof to each point of table o f action plan mentioned

by UPPCB in point no 4 of page 5 of the report.

b SN

S.No | Activity Strategy Status of | Petitioner Comments
implementation
1 identification In  Compliance of | Nagar panchayat | Not even a single
and removal of kadaura has filed
honorable NGT order temporary and
encroachment case under ppd
around the | and direction of DM | 5ot 4oainst the | constructed

permanent
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pond.

Jalaun , @ committee

constituted by SDM
has identified 18
permanent

encroachments which

should be removed.
Notices have also
been issued to 41

temporary
encroachments for

removing the same. If

encroachments are
not removed then
legal action will be

taken.

encroachers. 04

encroaches have |

filed case in court
of Judicial

district Kalpi
nagar panchayat
kadaura is
effectively

contesting
these cases
through t heir

counsels. All

the 41
temporary

' encroachment
have been
removed.

encroachment has been
removed. In the report

filed by UPPCB ON
NOVEMBER 27, 2020 , Page
no 4, Point no 1.1, UPPCB

Itself accepted

encroachment all around
the pond and sewage
going into the pond
Page no 4 , Point no

1.1 inter alia "at present

lot of encroachment has
taken place all around the
pond and sewer outlets of

nearby residents are

connected to this pond"
Nagar Panchayat itself
illegally allotted the land
of sadar pond on rent
and issued rent receipt
to the tenants . post
Honorable tribunal order
nagar panchayat and
issued notice s to the
tenants, and provoked
the ,encrochers to go to
civil court of Judicial
Magistrate , Kalpi on the
basis of rent receipt to
avoid removal of
éncroachment. Under

section 29 of NGT ACT




no other court can
pursue the matter
already running in
honorable tribunal

Nagar Panchayat &
UPPCB knows this but
just to put the removal
of encroachment of
Sadar Pond on hold and
pending UPPCB &
Executive Officer of
Nagar Panchayat is
providing bad excuses
before the honorable
tribunal .(Rent Receipt
and encroachment notice
both issued by Nagar
Panchayat to t he illegal
occupants (True copy of
same is annexed hereto
and marked as Annexure
7). Rest encroachment
was not removed under
influence of Jameer Alam
president of Nagar

Panchayat,Kadaura.

Government Certified
true copy of map of

Sadar Pond (True copy




©)

of same is annexed
hereto and marked as
Annexure 2 ) clearly
shows there is a road

( path) around the
Sadar Talab but
photographs and Google
Image of pond as on
date January 7, 2021
(the same is annexed
hereto and marked as
Annexure 2 ) clearly
shows build ings and
shops inside the Sadar
pond. CCTV footage
and photographs of V K
Dubey (AE E), UPPCB
standing in front of

temporary encroachment

on Sadar Talab (the |

same is annexed hereto
and marked as
Annexure 3 ) during
inspection on December
21,2020. This proofs
encroachment is not
removed and UPPCB
has made incorrect,false
and misleading report

before the ho norable




tribunal.
2 Removal of It was planned remove | Special  drive | At present dated
hyacinth and | NYacinth and was started by | January 5, 2021 The
i i nagar panchayat
plastic. plastic with the EF B ¥ Sadar pond is full of
support of district | kadaura, NGO —
Administration and | local residents yacinth,
cooperation of local | from jalkumbhi  ,algai and
residents. 27.09.2020 garbage. (Latest
dated To | Photographs of sadar
20.10.2020 for | pond along with
removal and | hewspaper is is
effective disposal
nexed hereto d
of Hyacinth and SRR an
. _ | marked as Annexure 2).
plastic. this
— in | Completely F alse and
complete removal | Misleading statement
of hyacinth and | made by UPPCB and
plastic. Nagar Panchayat
3 Identification Identification of Two inlet points | Since your order vide

and tapping of
drains to
curtail
pollution
sources at

inle_t.

storm water drain
and domestic
sewer drain will be
tapped/diverted.
Only storm water
drain will be
allowed to enter

the pond.

were identified
towords
marketside in

east direction and
03

were identified in
the north
direction towards

inlet points

residential area.

it has been
decided all these
inlet points will
be diverted
through

constructing

dated February
2020 ,

17
it's been almost
onhe year but Nagar
Panchayat , Kadaura
and District
Administration of Ja Iaun'
took one year to only
identify the drains and
sewage outlets falling in

to the Sadar Talab

‘Only GOD knows when

these drains and




peripheral drain
all around the
pond in time
bound  manner
with financial
assistance  from
state

government.

sewage inlets will be
tapped . Here UPPCB
and Nagar Panchayat
itself admitted that
drains and sewage
outlets of town are
going directly into the
Sadar Talab , heavy
penalty must be
imposed by tribunal to
the Dr Mannan Akhtar
District Magistrate of
Jalaun and Executive
Officers of Nagar
Panchayat to dishonor
the order of honorable
tribunal. Chief Secretary
of government of UP
must be directed to
follow the order of
honorable tribunal as
District Magistrate of
Jalaun . Executive
Officer of Nagar
Panchayat, Kadaura
along with UPPCB
officers have become
rigid and disobedient to
the Tribunal Order and




Directions.

Removal

Polluted water

Removal of

polluted water from

Polluted water

was pumped

Latest photo graph of

Sadar Talab taken on

eautification of

pond.

water i the pond

 after removal of

polluted water and

fresh water will
be started as
soon as

polluted water |

of Pond. the pond and odt to Ramlila | January 5, 2021 shows
resulting of bottom | Ground the pond is full from
sludge, through three | polluted and y
constructed poisonous water and
drains and garbage. In Previous
some water point  (point no 3)
was used by mentioned above
farmers for UPPCB and Nagar
irrigation and Panchayat itself stated
thus most of "TwWo inlet points were
the polluted identified towords marketside
water has | in east direction and 03 inlet
been removed. | points were identified in the
north  direction towards
residential area." Since all
the drainge of town
carrying waste water and
sewage of town is going
into the pond so it is
prooved that pond is full
e from polluted and
poisonous water.
Rejuvenation/b | 1. ‘Refilling of fresh | 1. Refilling of | It's been almost 1 year

since the first order of

honorable tribunal vide

dated February 17, 2020

but Nagar Panchayat |,




bottom sludge.

2. After refilling
éonﬁnuous
treatment of pond
water with enzyme
and aeration based
treatment to

maintain it 's water

quality.

3. Construction of
pucca embankment
all around the

pond .

4. Development of
+ old bathing ghats

l.,e. Ramghat and
Shyamghat and it's

beautification.

and bottorﬁ
sludge are
completely
removed from

pond.

2. Continuous
treatment of
pond water
after refilling
will be done
as per
treatment plan
costing around
Rs 8.50 Lac.

3. Wired
fencing all
around the
sadar pond will
be done in 1st

year.

4.Domestic
sewer drain
will be tapped
and treatment
will be done
through
oxidation pond

method.

Kadaura and District
Administration of Jalaun
was unable to take out
the polluted water of
Sadar pond reason
being inlets carrying
waste water and
sewage of town has not
been tapped yet as
admitted by UPPCB in
point no 3 of action
plan'mentioned above
At point no 1.1 of latest
UPPCB report dated
November 27, 2020 inter

lot of

encroachment taken
place all around the pond and
outlets of
residents are connected to

this.

alia "at present

has

sewer nearby

pond” so it is
practically impossible to
restore the pond till all
the encroachment
around the pond is not
removed honestly and
inlets are tapped
Removing encroachment
and tapping does not
need any government

fund but till UPPCB is




5.Construction
of Ramghat
and Shya ghat
will be done
so that pond
could be used
by all.

6. Green belt
will be
developed all
around the
pond through
dense
environment

friendly trees.

nodal agency and
corrupt and dishonest
District Ma.gistrate of
Jalaun Dr Mannan
Akhtar and Sunil Kumar
Singh Executive Officer
of Nagar Panchayat are
not punished and
penalized by the
honorable tribunal under
section 26 and 28 of
NGT act and penalty on
daily for dishonoring the
orders of tribunal and
putting false status
report before the

tribunal .

4. In the first page of first order of honorable tribunal vide dated February 23, 2020

in this case, inter alia "Prayer in this application is for restoration of water body

called main pond (sadar Bazar) of Kadaura Town, provision for access to drinking

water and stopping continuous burning of solid plastic waste ., garbage cans ,

electronics waste, glass inside the residential area of town Kadaura that emits

poisonous gases causing severe air pollution

y In the latest report filed by

UPPCB on November 27, 2020 , UPPCB has not mentioned about steps taken on

"stopping continuous burning of solid plas tic waste, garbage cans, electronics waste,

glass inside the residential area of town Kadaura that emits poisonous gases causing

severe air pollution"

in the report. This issue was intentionally not discussed in the




report , because there is continuous burning of solid plastic 3 'garbage‘ cans,
electronics waste, glass inside the residential area of town Keddaura by Nagar
Panchayat which emits poisonous gases harmful for local residents of town . (True
latest Photographs of Burning of Soli d waste and Garbage is annexed hereto and
marked as Annexure 5 ). Nagar Panchayat , Kadaura is dumping Solid waste
consisting plastic , electronic & glass along with Medical wastage in open on the

Hamirpur - Orai State highway.

5. 17 years Ago. On January 17, 2004 , UPPCB issued a letter no F 25631/C-2/
MSW/SA 122/v-3/ 04 (True copy of letter is annexed hereto and marked as
Annexure 6 ) to Executive officer of Nagar Panchayat, Kadaura with subject "Notice
for proper compliance of Municipal Solid Wastes (Management and Handing) Rules,
2000 made under Environment (Protection) Act 1986." Post‘ 16 years , on August
13, 2019 UPPCB issued a notice vide ref no 499/MSW-KADAURA/19 (True copy of
letter is annexed hereto and marked as Annexure 6 ) in hindi , statating "that Nagar
Panchayat , Kadaura is violatiny Solid Wastes (Management and Handing) Rules,
2016 and have not received authority letter under the same act from UPPCB and

Nagar Panchayat has not received consent (NOC) leiter under section 25/26 of The
Water (Prevention and Control of Pollution ) Act 1974 and no consent letter (NOC)
under section 21 of The Air (Prevention and Control of Pollution ) Act 1981 from
UPPCB. This shows Nagar Panchayat , Kadaura and District administration of Jalaun
is violating Environmental Norms and Acts for last 17 years , fresh environmental
compensation must be calc  ulated by any impartial authority/Expert Committee
independent of state control and responsible officers must be punished and penalized

by the honorable tribunal

6. In the first report filed by UPPCB before honorable tribunal on June 18, 2020
While calculating Compensation for Environmental damage done by Nagar Panchayat,
Kadaura , UPPCB ,in page nc; 3 , point no 5 it is mentioned " U.P. Pollution Control
Board vide letter no 99/0A-41/20 dated 18.06.2020 has issued show cause notice for

imposition of environmental compensation of Rs . 1.82 Crores as Kadaura Nagar



©

Panchayat has not installed Sewage treatment plant for the treatment of generated
sewage" . Environmental Compensation for Burning and dumping of Solid Waste ,
plastics, electronic garbage in open inside the residential area of town , was not

calculated and imposed by UPPCB vyet .

7. Clean Water and Fresh Air is essential not only for human being but for all the
creatures and their ecosystems on the earth. Both has been polluted by Nagar
Panchayat , Kadaura under the nose of District administration . Environmental
Compensation for causing Air Pollution and violation of The Water (Prevention and
Control of Pollution ) Act 7974 by Burning and dumping of Solid Waste |, plastics,
electronic garbage in open inside the residential area of town (True photographs of
the same is annexed and marked as Annexure 5 ) by nagar panchayat must be
calculated by any independent , impartial institution/authority free from state control like

IIT ,Kanpur {(only 80km away from town).

8. As mentioned in page no 26 of original petition Filtering .Swabbing,Gining and
Cutting of Cotton by machines operated by old diesel engines is running in open
in Ramlila Maidan , }esidential area of town kadaura , with consent of Nagar
Panchayat, Kadaura without any licence & environmental NOC (True photographs of
the same along with newspaper of January 5, 2021 is annexed and marked as
Annexure 4 ). Ramlila Maidan is a central residential area of town and Goverment
Hospital (CHC), Government Inter college,Police Station, Main Bazar is less than 100m
away from it. Rashes of cotton and harmful smoke and noise from Diesel engines
may cause savere respiratory , and hearing problem to the residents including patients
and-students. On November 21 ,2020 when V.K. Dubey (Assistant Env. Engineer,
UPPCB) visited the town petitioner himself approached UPPCB team and shown the
same . (True photographs of V.K Dubey (AEE, UPPCB) is annexed hereto and
marked as Annexure 3). But UPPCB is under the influence of District Magistrate of
Jalaun , intentionally ignored tt;is issue and has not mentioned anywhere in report
filed on November 27,2020. Encouraged by negligency and inactiveness of UPPCB,

Nagar Panchayat has started dumping brick's and construction stones on Ramlila
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Maidan and alloted the egg shops which throws residual egg shells,Fry eggs in
open creating bad smell and dirt causing Air pollution by Smog of Stones and
smoke of frying eggs .( True photographs is annexed hereto and marked as
Annexure 4 ). This is again violation of Air (Prevention and Control of Pollution) Act
1981.

In honorable tribunal order , vide dated August 1,2019 in lOA no 519 of 2016
Haardeep Singh & Ors ,At page no 24 , point no 3 , It is mentioned “that large
number of immature deaths are caused by air pollution and standards were set
for disel and kerosene engine tod”. The entire order of OA no 519 of 2016
Haardeep Singh & Ors must be considered and followed_ by Nagar Panchayat ,
Kadaura and District Administration of Jalaun for the safety of health of residents.
but no action has been taken by nagar panchayat Kadaura and UPPCB on this yet

even after 11 months of petition filed to NGT.

A

9. In the latest report filed by UPPCB , on November 27, 2020 , UPPCB doesnt file
any status report on the important issue mentiocned in the original petitior" In original
petition , it has been mentioned that there are four more waterbodies of town
which are in bad condition including the public pond near kabristan (gata no

311 )which has been encroached by Mohd Jameer Alam President, nagar
panchayat, kadaura and taken inside the boundary of muslim cemetery (kabristan)".
In UP government online complaint system ,On IGRS no 40016519017615 lekhpal
ha; admitted that Nagar Panchayat has constructed boundary around the muslim
cemetery and takén the pond inside it (True copy of report is annexed hereto and
marked as Annexure 8 ) . there are many water bodies of the town ponds, lakes
and wells which are filled with soil by Nagar Panchayat Kadaura and Commercial
shops has been built over it Thfs had effected the water level of town badly as water
bodies like ponds play very essential role in ground water recharge . As per report of

gronund water recharge Ground Water Department of UP government water level of



@

town Kadaura has went down from 10.14 (2010) to 5..68 (2019).(True copy of
report of Ground water department of UP Government is annexed herero and

marked as Annexure 8 ).

PRAYER

In light of the facts stated hereinabove it is most respectfully prayed that this
Hon’ble Tribunal may kindly be pleased to:

a) Impose heavy penalty and punishment to the responsible officer's Dr
Mannan Akhtar (District Magistrate ,Jalaun), Jayendra Kumar (Sub
Divisional Magistrate, Kalpi) and Sunil Kumar Singh, Executive officer of
nagar panchayat Kadaura for dishonoring and non compilance of the honorable
tribunal order dated, february 17, 2020 and June 23, 2020 under section 26
and 28 of NGT ACT and/or,

b)Constitute an expert Committee under supervision of Retire Just ice of
HighCourt/ Supreme Court , members free from state control and Actual
and Fair measurements of area of Sadar Pond (gata no 850), Pond near
Jkabristan Gata no 311 need to be done with help of Civil Department of IIT ,
Kanpur (only 80 km away from town) and/or,

¢) Punish and penalize responsible officers of UPPCB for providing the false
and misleading report before the honorable tribunal , UPPCB should be
removed as nodal agency and Expert Committee be appointed as Nodal Agency

and/or,



d) Direct Expert Committee to calculate and recover environmental compensation
and 1mpose penalty and ban on Nagar Panchayat , Kadaura for dumping and
burning of garbage, violation of Solid Waste Management , Rules ,2016, by nagar

panchayat in open area and/or,

e) Direct chief Secretary of UP Government to recover the environmental
compensation of 1..82 Crore as per your order vide dated June23, 2020 from
responsible officers within 30 days and pass order to ban immediately on Cotton

Mills operated operated by old diesel engines running in open in Ramlila Maidan

f) pass order to quash all cases running in Civil Court of Judicial Magistrate ,
Kalpi pertaining to OAno 41 of 2020 including case no 147/2020 deepak
purvar vs State of UP and case no . 14/202 Rasheed Ahmad vs State of UP as per
section 29 of NGT Act and/or,

g) Pass any other / further order as this Hon’ble Court may deem fit and proper in

?%Wr*

APPLICANT

the interest of justice.

Kalpi , Jalaun
Dated : January 7, 2021
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI v
IA NO. OF 2020

IN
N @y 5 ORIGINAL APPLICATION NO. 41 OF 2020
' PUSHPENDRA KUMAR APPLICANT
VERSUS
NAGARPANCHAYAT KADAURA &
ORS | _RESPONDENT
AFFIDAVIT

1. Pushpendra Kumar S/o Sh Rajendra Dwivedi, ages-33, R/o - Ram bhavan,
Ramlila Maidan, Kadaura, District- Jalaun, UP 285203, presently at Kalpi the
applicant above named do hereby solemnly affirm and state as under - +~

1. That I am the applicant in in the above mentioned matter, as such,am conversant withthe

facts and circumstances of the case and competent to swear this affidavit. A

2. That I have gone through the contents of the accompanying application and say that the
Same are true and correct and has been drafted under my instructions. The contents thereof
may kindly be read as a part hereof and are not being repeated herein for the sake of brevity. s -

DEPONENT Vv

"VERIFICATION w ST

Veﬂfled at Kalpi on th|s7 day of January 2021 that the contents of para 1 and 2 of my above
affidavit are true and correct to my knowledge , no part of it is false and nothing material has

A/.
been concealed there from. v
DEPONENT }WW{
sgentitiea BmL N ‘3,? ,;;.L.s,..'.<’@ a
Rip She ;\ C\)) Rl L E.Q*Rf"w
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Y Bl nsnninnien] 7r . 50 whion {
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Verification Report of Sadar Talab Kadora District Jalaun in matter of Hon’ble NGT O.A No.-

41/2020 (Puspendra Kuma_r Vs Executive officer), Nagar Panchavat kadora. Jalaun.

| Date of Inspection

21.11.2020

Inspecting officer of UPPCR, Jhansi.

V.K. Dubey (AEE)

Present officer of Nagar Panchayat Kadora, Jaluan at

the time of Inspection.

Sunil Kumar Singh (Executive Officer)

Population of Kadora Nagar Panchayat. Kadora,
Jalaun.

14903 (Census 2011)

Establishment Year of Nagar Panchayvat. Kadora,
Jalaun.

s -

Total Area of Sadar Talab Kadora As per Revepue
Record.

2.914 Hectare

Have Encroachment is present at the land of Sadar
Talab or demolished by Nagar Panchayat. Kadora,
Jalaun.

1. 41 Nos. Temporary Encroachment ;
i Have been removed: |
i 2. 18 Nos. Constructed Encroachment is
Under Process.

GPS of Sadar Talab Kadora, Jalaun.

{atitude :~- 25.984314
| Longitude :-79.834957 Near the Hou;e
| of Pushpendra Dwivedi

Total number of drains which falls in Sadar Talab.
Kadora, Jalaun in previous.

Two . Main Drains are Joining Pond(1-
Ramghat Drain. 2-Chatela Marg Drain
near Balwant Singh House

Number of drains which has Taped at present.

Main market Purana Bajar drain.

Number of untapped drains by which sewage of

Kadora meets into Sadar Talab. Kadora. Jalaun at
present.

Two Drains

SRR SIESRI RPENEIIN GOV oA RRNSN i

Photo Graphs with Executwe officer Nagar Panchayat,

Kadora, Jalaun.

Enclosed

Cleaning Status of Sadar Pond Kadora. Jalaun.

Last Cleaning of pond done on dated
20.10.2020

Photo graphs of Sadar Talab Pond Kadora, Jalaun.

Enclosed

Water quality monitoring date.

21.11.2020

Quality of Ponded water of Sadar Talab. Kadora,
Jalaun on date 21.11.2020

To be analyzed by UPPCB Lab. Jhansi.

Remark regarding action plan for restoration, up
eridation. beautification of Sadar pond Kadora. Jalaun.

Under process

Imposed environmental compensation money
deposited or not. If not then reason statement of

i Executive Officer Nagar Panchyat, Kadora.

Environmental Compensation monev not
deposited. Matter is related to UP _
{ Government for funding. e

Executive ofﬁcer
Nagar Panchayat, Kadora
Distt. Jaluan

VWA-E \ 1y &Lg}?j

Asstt. Em-. Engme r
" UPPCR, Jhansi.
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{umforary Povmanent Encroathment ()
oowund, Sadar Pond as on January 8,2021.

Note: talab

Bleck & Paisioroud wakd (N Sadey Pond asen
ddﬂaﬂ'f 8:20?.' ¢ -

|atitude: 25.984135
Longitude: 79.835176
Elevation: 139.88m
Accuracy: 4.6m
Time: 08-01-2021 17:01 &
Note:talab : % T SR o ¥
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UTTAR PRADESH POLLUTION CONTROL BOA‘RD:

g
‘\‘ e

A e | 'y ~ 920 [ : Yy
NTZIB oo Meseof el foy s
'  Registered

Reminder
To,

Chief Executive

Nagar Panchayat, Kadira %&é/
Jalaun ,

Sub:  Notice for proper compliance of Maunicipal Solid Wastes (Management and Handling ) Rules, 2000

made under Environment (Protection) Act;1986.

Sir, ' |
This has reference to our previous letters/notices'and Press note dt.17-12-2003
in daily news papers regarding compliance of Municipal Solid Waste (Management
and Handling) Rules,2000 . '
Whereas, in exercise of the powers conferred by section 3,6 and 25 of the

Environment (Protection) Act, 1986 (29 of 1986), the Central Government made the
rules to regulate the management and handling of the municipal solid wastes named
as "Municipal Solid Wastes( Management and Handling) Rules, 2000".

Whereas under the provisions, the aforesaid rules shall apply to every
municipal authority responsible for collection, segregation, storage, transportation,
processing and disposal of municipal solid wastes. :

Whereas Rule 4(1) of the Municipal Solid Wastes (Management and Handling)
Rules,2000 provides that every municipal authority shall, within the territorial area of
the municipality, be responsible for the implementation of the provision of these
rules, and for any infrastructure development for collection, storage, segregation,
transportation, processing and disposal of municipal solid wastes.

cont.2

LRRRA CLE CIE D i —
I R, SRS - 336 <%

T 2728311 2720828) 27206913 2720681
T 052282720764

9 :info@uppcb.com

9 WEE www.uppch.com

Picup Bhawan, 3“Floor, B - Block, Vibhuti-Khand
Gomti Nagar, Lucknow - 226010
Phone : 720831, 720828, 720691, 720681

Fax : 0522 - 720764

"¢~ mail : info@uppch.com

Web Site : www.uppcb.com
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UTTAR PRADESH POLLUTION CONTROL BO}

e &

$ ¥ 3wt o 7
REF, NO. «<omeemee : Dated ——ee——eeeee ‘

Whereas, Rules (2) of the aforesaid Rules provides that it is the duty of every
municipal authority or an operator of a facility shall make an application.in Form-I,
| for grant of authorization for setting up waste brocessing and disposal facility
k. including landfills from the State Board or the Committee in order to comply with the -
i implementation programime laid. down in Schedulel. 7

 Whereas Rules 4(3) provides that the municipal authority shall comply with
these rules as per the implementation schedule laid down in Schedule I and under the
Rule 4(4). The Municipal authority shall furnish its annual report in Form II,-

(a)to the -S’ecretary—incharge of the Department of Urban Development of the
concerned state or-as the ' case. may be of the Union Territory, in case of a
metropolitan city, or ' '

. (b)to the District Magistrate or the Deputy Commissioner concerned in case of
all other towns and cities, '

with a copy to the State Board or the Committee on or before the 30" day of June
every year. :
Whereas Rule 7 of Municipal Solid Wastes (Management and Handling) Rules
2000 provides that any municipal solid wastes generated in a city or a town, shall be
- managed and handled by the municipal authority in accordance with the compliance
criteria and the procedure 1aid down in Schedulel 1.
' Whereas Rule 7(2) of the Rule provide that the waste processing and disposal

: hmm_qmaa.ﬁ—m.ﬁ*@wz.
! TR TR, T — 325 0%
RIS 272831] 2720828] 2720691 2720681
fhaE 052282720764
= : info@uppeh.com
7 e Wwww.uppch.com

Picup Bhawan, 3“Floor, B = Block, Vibhot Khand
Gomti Nagar, Lucknow — 226010

Phone : 720831, 720828, 720691, 720681
Fox : 0522 - 720764

¢—mail : info@uppch.com

Wb Site : www.uppeb.com

N



UTTAR PRADESH POLLUTION CONTROL BOARD
«:oﬂom ' | Dated «-meeeeee

Whereas, in Compliance of Municipal Solid Wastes (Management and
Handling) Rule, 2000 You have neijther obtained the authorization from the Board nor
- made an application to the Board ip form I for Setting up waste Processing angd
disposal facility Including landfills from the State Board in order to comply with the

¥0u are hereby required- C o
{I)to submit an application on in Form-I, for grant of authorization from the

Boand,

{ii}to implement the previsions of Municipa] Solid Waste(Management and
Har;mg} Rules, 2000 and Comply with the implcmentation Programme lajq down in

-

Schednle .
J'e2r 50 that the State Board slhhall Prepare and submit ¢ the Centra] Pollution Control

{(Iv}to handle and - manage Municipal solig “wastes in accordance with the
“omplianee criteria and the procedyre laid down 1 Schedule 11

h«_._——-h_hh_w_u.__“m,h%__ﬁm-_wmmu;mmm....."_m...,............h.......ﬁ..,,,.m.........h_.uk.-_..h......,....-*........_.__...%-...ﬁ_-....._.-........_
i A ey, Picup Bhawap, 3loor, g - Block, Vibjye; Khang
BEE — 22¢ ot0

: “ Gomitj Nagar, Lucknow — 226010
n3 ma} 272059!] 2720681 . - Phone - 720831, 720828, 720691, 72068
L&2720764 Fax 10527 . 720764

¥Seppchcom ) ; - ' ¢~ mail : info@uppeb,com
sk com

Web Sile - Www.uppch.com
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UTTAR PRADESH POLLUTION CONTROL BOAm

# il o

B No, sstissins | Dated comeomeeee

Therefore you are advised to follow the provisions and directions and -send the reply
' ction shall be initiated as: per law. :
atzviolation ‘of -the* provisions of Municipal Solid

Wastes( Managcment and Handl',.__ g)’ Rules 2000 is pumshable under section 15 of
the Environment( Protectmn)‘ Act:]

Your's faithfully,

kDL C S ler\.l.x J
| : 5.5 MEMBER SECRETARY
- Copy for information & necessary action: :

:1- Secretary, Nagdeﬂ(as Lucknow,U.P.
2- District Magistrate +::

egional Officer,U.P. Pcﬂlutmn Control;.Board :

Kanpur,Luclmow ,Aligarh, Allahabad Gorakhpur Meerut Agra Gorakhpur Meerut,
- Ghaziabad,Moradabad Bareﬂly,Varanam W oida,Mathura,Saharanpur,

Ralbareﬂly
ey ]
ME }SI:',CRETARY
B K

Yo, i o, drs, Py v, ' i s Picup. Bhawan, 3*Floor, B - Block, Vibhuti Khand
TR PR, T89S — 2% olo . A ' Gomti Nagar, Lucknow - 22501¢
CLILH 272831] 2720828] 2720691) 272068! Phoric : 720831, 720828, 720691, 720681
Y 052282720764 = : ] Fax : 0522 - 720764
~¥et  :info@uppch.com - - ¢ —mail : info@uppcb.com

T WEE swww.uppeb.com . Web Site : www.uppcb.com




— - | PhiFax : 0510-2320475 ()
. e o E-mail : rojhansi@uppch.com
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e Regional Office, U.P. Pollution Control Board
et Wo ... N it 18060520
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eCourts Services
Add Case

Registration Number | 146/2020

Registration Date 01-10-2020

' CNR Number | UPJL240017592020

Case Status

First HearingDate | 01-10-2020

Next Hearing Date 06-01-2021

Stage of Case W.S.

Court Noand Judge | 1-Civil Judge J.D. Kalpi

b

Petitioner and Advocate

.1) Rashed ahmad and others
Advocate - Amar singh nishad



m?ﬁ (@ 13 ﬁaa?w o Q\Eﬁ %Aﬁx

O I (T o T2 sy
e Ao 22 = o gt Srer LT
‘Ifm i ??.]’3-3{ ik i g{?

M’WW T e ?’fﬁ”g@ b I

W ‘Z’E"’C?E: "}, A S P SO .. ufeard

e um 5 BT W«J

;ﬁ":’"y’pnt AT gftyard) ﬁ‘ 3%‘53 e T O U EEEES BT HE
_ ‘1»,-51 v;:ra—gg __«5 E=8- 51

@ J4 il é‘%’é e AT T 20 oo 2T Y T 0T

Zeae aul ﬁm‘%‘@*ﬁ aﬁfamqﬁ a1 | ofe g & Feemm
| e s | wRefom e mwég % UvEd B |
3 | god AT @l (e e @ (afew i w o
W oz pE B |RBE SIS |orfw ek oy | oiR ongm 3 R
el I E e o 2%%%{5@

A

N ] ; _
| =3 2 "“ET'E?‘"- e 4‘&;%* VAL tag r-.-%‘&"*@ Teo 43

TR FAwm Loty

(
A
7

| )

: SRR (e
¢ o)

¥

f

asrprl B @
&2 50,

\,._-’»
| FEEE ws ww

| o oy iﬁ@i&;ﬁﬁaﬁnmmmmﬁmm



' —*-'”?wv( @?';*5 Y5y m@

W@Mw C%t{jn d@]@ﬁ

O[T




(45)

mmﬁw

7.2 /BRI / “?@ / 2020~21 »
f%?ﬁ o %ﬁm 2020
FES SR

SIORORETT 41/2020 (T GAR FM TR Yaa @ev 9 o) ¥ Rl 17 wRadl 2020 71 A S8
3 SO, AR ST O BN R Rel 201 @ wme § Ry i/ R =
Wﬁf%aﬁia@ﬁwzmea}ww@$awwﬁw@ﬁﬁmw 1 g g S| W

:,% mmmmwmsse/saawwwmm%wxwﬁﬁwmw

:m?‘*

\,I

A &9 ﬁiﬁﬁw(ﬁgﬁﬁﬁ?ﬁﬂmmﬁm%ﬂgﬁ%m&’;‘%’%ﬁ[
GEE %ﬁﬁaﬁhmwaﬁwmmaﬁmﬁmﬁvmmmm A

me—m{h

B S S

T B i
B



CEA WIS T8 T S HrRERLE ) . !1{ A_ fi}

i G. *
M?L@mq
}\&{w&ﬁ .;} -
- R 13 £ B gy, G
e & W“;Mg 5 ~rells r;“"w;g
o
/2
;.»
CFh
% » 87
 pt
T
13

0.5 Nao,

e K

‘-..\ d
afaron A i W

; &t
FMT;? w0 fa-‘ :

g 7! s ] ,,&g“‘g a-i‘iﬂf(ﬁ AT 3000
3 }T” ms{gu%tw
B Wl ‘m

LD
o




~ eCourts Services

Add Case e

Case Status

| First Hearing Date

01-10-2020

Next Hearing Date

02-11-2020

Stage of Case

WSS.

Court No and Judge

1-Civil Judge J.D. Kalpi

Petitioner and Ad

1) Deepak kumar purwar

Advocate - Salyyad igbal adv.

Respondent and Advocate
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